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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD

Dated: Allahabad, this 10th day of November, 2000

Coran: Hon'ble My. Justice R.R,K. Trivedi, VC
Hon'ble My. S. Dayal, Ai.

Original Application No.l082 of 1993

4

Mohd. 1gbal ahmed,
scn of Sri Ahmad Ullah,
resident of iMirzahadipura,
(Azimebad), Post Maunath Bhanj an,
pistrict Mau,
+ « « JApplicant

(By Advocate Sri R.G. Padia )

Versus

1., Union of India through the Secretary,
inistry of Tel e-communic ation,
Govermment of Ipdia, New Dgl hi.

P

Chief General Manager,
Telecom Circle, UP, LucCknow,

Lo
.

Divisional Engineer (Telegraph),
Srinagar DiviSion, Garhwal.

L ]
-
L]

Hespondents.
(By Advocate Sri R.C. Joshi)

_ORDER_ ( Open Court )
{By Hon'ble Mr.Justice R, R, K. Trivedi, VC)
By this application under Section 19 of
Adninistrative Tpibunals ~ct, 1985, the appl icant has
challenged the order dated 24th Noﬁanber, 1992 -passed
by the hespondent no.3, by which certain queries havé

been made from the applicant in connecticn wWith his

- employment,

2k The facts, in brief, giving rise to the
controversy are that the applicant was selected for
appointment as Time~scale Clerk in Tel ecom Department
by a letter dated 29th November, 1974, He weas conmunicated

that he should appear before the Livisional Engineer
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{Telegraph), Srinagar Division, Garhwal for filling up
prescribed application tom, attestation foms alongwith
original certificates, marksheets elC. Accordingly,

the applicant appeared on the dopointed date, A letter
was Sent to the Civil surgeon, Ghazipur, Chief Medical
Olficer Ghazipur for medical exanination of the applican
However, the applicant could not bhe eppointed on the
post for which he was Selected. He made 3 complaint

on 19th August, 1991, on which the matter was encguired
into and several queries vwere made from the dapplicant,
It is not necessary +o go into the nature of the queries
and time taken in making such queries one after another,
Iie matter for concemn is that though the applicant
was selected in 1974 for dppoinunent as Clerk, he wos

o\
not given éppointment so far, When the matter came'ukJ‘
at the highest level of the Coverrment, +the iSsue was
. p

kept alive upto the year eIl Since ¢ *ébout 19 YIS,
the impugned order was Served on the applicant for
replying certain Queries, which appear not to be very
relevent for giving dppointment, However, no positive
decision this way or that way has been taken by the

administration so far.

3. In view of these facts end circumstances,

We dispose of this matter, with the direction to the
Respondent no, 1 SeCretary, Ministry of Tele-camnunication
Govermment of Ipdia to take 4 Positive decision in the
Case of the applicant within & period of two months
from the date a Copy of this order jis filed before hﬁn.

No order as to costs,
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